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OFFICE OF THE PRINCIPAL DISTRICT & SESSIO .\IS JUDGE (HQS),
TIS I-IAZARI, DELI-II

OFFICE OF CHAIRPERSON (ELECTION CO MMITTEE),
DBA ELECTIONS-2024

No. /EC/DBA/2025 Dated 03.02.2025

To,
S11.A’tul Kumar Shanna,
Hony. Secretary,
Delhi BarAssociation.

Sub: Compliance ofOrders dated 25.11.2024 and 17.01.2025 of
the Hon’b1e High Court ofDelhi.

ReSpected Sir,

Please refer to our letters dated 27.11 .2024, 30.11.2024.
03.12.2024. 05.12.2024. 17.12.2024. 21.12.2024 and 20.01.2025 regarding
appointment ofReturning Ofiicer/Election Commission.

It is impressed that despite repeated reminders. the Returning
Officer/Election Commission have not been appointed by the Delhi Bar
Association till date. The reply of the Bar dated 23.12.2024. 07.01.2025
and 23.01.2025 have been considered. The Committee is of the view that
that list of eligible members who have submitted their declarations, have
already been provided while clarifying that it is subject to the successful
completion of proximity process. there appears no just cause for delaying
the appointment. Since. the Delhi Bar Association itself is aware of the
number of proximity appligation and details thereof. there appears to be no
hindrance in proceeding ahead with the appointment.

In terms of orders 17.01.2025 of the I-Ior ’ble High Com-t of
Delhi in the case of Lalftélbazzna & 01:9 H9. Union oflndia 2% 015'. [WP(C)
No.I036'3/2021], the Hon'blc High Court of Delhi has categorically
observed as under:-

‘9. We also take into consideration the liesolution passed by
the .S'ecum‘y Committee of this Cow? and whiclz has in its
rneetfng Ireld on 09 January 2025, rvsolvied that all the
Election C'0mn21Iss1'one1s, Returning Ofiic ens together with the
Presidents‘/15'ecretaries ofall die BarAsso stations Would make
necessary arrangements for procurernc or of EV1‘l/Is/Ballot
Papers and coordinate with 1143 SEC C'omn2um'can'ons Pvt.
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Ltd for setting up card reader macfrjnes and other equipments
well in nine. "

It is. therefore. requested to take necessary steps for
appointment of Returning Officer'Election Commission at the earliest as
well as to comqly with the order dated 17.01.2025 of the I-lon’ble High
Court of Delhi zn letter and spirit. having regard to thedate of Election i.e.
28.02.2025.

It is further requested to take necessary steps for proctuement
of EVMsfBallot Papers. setting up card reader machines and other
equipments well in time. having regard to the date of election i.e.
28.02.2025.

Please treat this on priority basis.
'1". tanking you.

wtA 8:1 ~_ ~ wows Sincerely.ll»Ld. A ' 1- or_Nodal Oflicer
“Wl’=“=~°°'\ El t c tt DBA 2023.r‘ Cant“; !~Tq.rb@,¥_2O)_H CC IOII OHIIIII Ce

r-\-__’ 0

Naégits /1%/ciiaa/2025 Dated 03.02.2025 Q 3 FEB 7-Q20
Copy to- '
1) The Registrzr General. I-ion'b1e High Court ofDelhi, New Delhi.
2) Sh. Gagan N agpal. Joint Registrar (Mgt & Coord. Cell-I), DHC
3) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.
4) PS};/ifl Principal District & Sessions Judge (West), THC, Delhi.
i_)/'Phe Dealing Assistant. Website Committee. Tis Hazari Courts, Delhi

with directions to upload the same on the official website of Delhi
District Cou rts, Tis I-Iazari Courts. Delhi.

6) R & I Branc h (HQ). THC. Delhi with direction to display the same on
all notice bc ards and other necessary places. A 5’

-‘rm 8/ D
For Nodal Officer. iE1ection Committee

DBA Election 2024
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Presldenl
NITIN AHLAWAT
9310185881

Sr. Wee President
MANISH SHARMA
9999997579

wee President
GIRISH KAUSHIK
9599925926. 9953634600

Hony. Secretary
ATUL KUMAR SHARMA
9868243224

Addl. Secretary
DHARMENDER BASOYA
9899949904

Join! Secretary
MS. SHWETA RAN!
9958604236

Treasurer
SAHIL PURE
8860193322 '

Sr. Member Executive
RAHUL KASHYAP
9891009515

GAGANPREET SING!-I
9810243506

Member Executive
SACHIN SHARMA
easussssaa
PUJYA KUMAR SINGH
9868759344

PERDEEP KUMAR NAAGAR
9953805700

AMARJEET SINGH
8826956766

Lad? Member Executive
MS. RENU MALIK
sssozassso

EX. Ofliclo Member
SANJEEV NASIAR
9599047270

DIVYA DARSHAN SHARM
9955275552

A

DELHI BAR ASSOCIATION
TIS HAZARI COURTS, DELHI-110054

Phone 1 23975016, 23975032 E-mail 1 dba.tishhazari@gmaiI.com

23.01.2025

To'
Shri Nikhil Chopra
Hon’ble Chairman,
Election Committee DBA,
Tis Hazari Courts, Delhi.

Sub: Reply letter bearing no. 385IECIDBA12024 dated 20.01.2025.

Respected Sir,

The letter has been received bearing no. 385/EC/DBAl2024
dated 20.01.2025 thereby your goodself sought clarification in respect
appointment of Returning Officer and Election Commission for the
forthcoming election of Delhi Bar Association, which is going to be
held on 28.02.2025. In this regard we are informing to your goodself
that about sixty declaration forms are under objections and still
pending. We will appoint election commission and Returning Officer
just after clearing the objections pending before your goodself.

Thanking you,

Your sincerely

@041»? W
Atul Kumar Sharma

Hony. Secretary

QQQK"\§/ea

..-2'5l oipoio rma °“"
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),
TIS HAZARI, DELHI

OFFICE OF CI-IAIRPERSON (ELECTIONCO ),
Z’ 9 DBA ELECTIONS-2024Q2 ,2No. C/DBA/2024 Dated 21.11.2024

To,
(i) Worthy President,
Delhi Bar Association.

(ii) I-Iony. Secretary,
Delhi Ba.rAssociation.

Sub: Compliance of cormnunication dated 25.11.2024 of the
I-Ion’ble High Court ofDelhi.

Sir,
Please find enclosed herewith copy of the communication

dated 25.11.2024 received from the Hon’ble High Court of Delhi together
with copy of the order dated 20.11.2024 of the I-Ion’ble High Court of
Delhi in the case of Lal1'tS12a1ma & 01:9. V3‘. Union offlzdia & 01$.

In this respect, you are kindly requested to inform as to
whether the order stands complied with insofar as the appointment of the
Returning Officer and Election Commissioner is concerned.

Please treat this as most urgent.
1_eo,v_ You s Si cerely,irisNo al filcer,

.. - i%/127;:/Tn <4»; Election Committee DBA 2024
»._._ bBn,(-C *

4/é??s—~Z,\8?.€’>2.-
Encl' om%unication dated 25.11-2024 of Hon’ble High Court of Delhi
No. 4%?10 /EC/DBA/2024 tCopy m.-- as-2.. 2% NOV 2024
1) The Registrar General, Hon’ble High Court ofDelhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQS), THC, D;-;1hi_
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the official website ofDelhi
District Courts, Tis Hazari Courts, Delhi.

5) R 361 Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places. %y;l\1€ _

Nodal Oficer, Election Committee
DBA Election 2024
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OFFICE or THE PRINCIPAL ntsrntcr & SESSIONS JUDGE (HQS),
TIS HAZARI, DELI-IIOFFICE OF CHALRPERSON (ELECTION COMMI'I'l'EE),

3 - 6% DBA ELECTIONS-2024No.69° 8 /EC/DBAQ/3024 Dated 30.11.2024
I .

To, - ' ‘- '
(i) Worthy President,
Delhi BarAssociation.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Compliance of communication dated 25.11.2024 of the
I-lon’ble High Court of Delhi.

Sir,
Please refer to our earlier letter dated 27.11.2024 regarding

compliance of communication dated 25.11.2024 received from the Hon’ble
High Court of Delhi together with copy of the order dated 20.11.2024 of
the Hor1’ble High Court of Delhi in the case of Lab'tSb.am1a 4% 0119'. Vs.
Union offndia &: Om.

I am directed to request you for taking steps for appointment
of Retuming Officer and Election Commissioner immediately, having
regard to the date of elections as well as to complete the verification
process for proximity cards.

/C;;~¢r ""¢‘/60/)
 L’__ Yours Sin erely.

lc,_c4g/:1 I791?!) 1.

PB/" 5" " 1” B’ Nod IO icer.
6190 fi"»- 6.70 $7 Election Committee DBA 2024

N0.____i__/EC/DBA/202 -_ id F“;
Copy to- ‘ '
1) The Registrar General, Hon’ble High Court of Delhi, New Delhi,
2) PS to Ld. Principal District & Sessions Judge (HQS). THC, Delhi.
3) PS to Ld. Principal District & Sessions Judge (West), Tl—IC_ Dell-1i_
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the official website of Delhi
District Courts, Tis I-Iazari Courts, Delhi.

5). R & I Branch (HQ), TI-IC, Delhi with direction to display the game on
all notice boards and other necessary places. %,6(\,2

Nodal Offillel". Election Committee
DBA Election 2024
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President
NITIN AHLAWAT
9810185881

Sr. Vice President
uutmsn st-manta
9999997579

Vlce President
GIRISI-I KAUSHIK
9599925925, 9959034500

Hony. Secretary
ATUL KUMAR SHARMA
9009243224

nddi. Secretary
DHARMEN DER BASOYA
9899949904

Joint Secretary
M5. SHWETA RANI
9958804235

Treasurer
SAHIL PURI ‘
9900193322
Sr. Member Executive
RAHUL KASHYAP
9991009515
GAGANPREET SINGH
9810243506

Member Executive
AC!-IIN SHARMA

0559583
PUJYA KUMAR SINGH
9009159344
PERDEEP KUMAR NAAGAR
9959005700
AMARJEET SINGH
3825956765

Lady Member Executive
MS. RENU MALIK
9050240950
Ex. Oflicia Member
SANJEEV NASIAR
9899047270

DIVYA DARSI-IAN SI-IARMA
9950215552

I, ll

DELHI BAR ASSOCIATION
TIS HAZARI COURTS, DELHI-110054

Phone 1 23975016. 23975032 E-mail 1 dba.tishhazari@gmail.C0m

0'/'.o1'.2025
To
Shri Nikhil Chopra
Hon'ble Chairman.
Election Committee DBA, _
Tis Hazari Courts, Delhi. '

Sub: Reply letter bearing no. 713-714lECIDBAl2024 dated
04.01.2025.

Respected Sir, 5
i

l have received the letter bearing no. 713-714IEClDBA/2024
dated 04.01.2025 thereby your goodself sought clarification in respect
appointment of Returning Officer and Election Commission for the
forthcoming election of Delhi Bar Association, which is going to be
held on 07.02.2025. ,

Sir, the DBA preferred two applications before the Hon’ble High
Court and requested the Hon‘ble High Court for considering the voting
right of the members who paid their subscription in cash, the
members who joined the Bar from 015‘ August, 2023 to 315*
December, 2023 and the members who paid their subscription
between 015‘ August, 2024 to 15"‘ August, 2024. These appliations
has been disposed off by the Hon’b|e High Court however, the order
is without any observation or reasonings therefore, the DBA is further
moving an application for seeking proper and appropriate directions in
respect of above mentioned prayers. Only after the directions or
observations the voter list can be finalized. I assured that the order
passed by Hon'ble High Court will be complied with in true sense and
spirit. We are going to announce the name of Returning Officei and
Election Commission soon just after the observation will be given by
the Hon'b|e High Court.

Thanking you,

Yours Sincerely

J50 q'n' '-Hys, J» \9 /

mm‘; 0*“ °g Hony. Secretary
1 £/

fi%ul Kulnagharlia L-
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),
TIS HAZARI, DELHI

OFFICE OF CHAIRPERSON (ELECTION COMMITIEE),
38:I DBA ELECTIONS-2024

N0- /EC/DBA/2024 Dated 20.01.2025

AtulKumar Shanna, I B “IN
Hony. Secretary,
Delhi Bar Association.

Sub: Compliance ofOrder dated 17.01.2025 of the Hon’b1e High
Court ofDelhi.

Respected Sir,

I am directed to inform you that in terms of order dated
17.01.2025 of the I-Ion’blc High Court 01‘ Delhi in the case of LaIitSl1atIna
tfi: 013' Vs‘. Union ofbzrdia & 01:9. [WP(C) No.]0363/202]], the Hon‘ble
High Court of Delhi observed as unden-

“9. We also take into con.s'1'derat1'0n the Resofution passed by
the Securigv Committee of tl21ls' Court and w1u'c12 has in its
meeting held on 09 January 202$ resolved that all the
Jilcction Comm1'ssioners, Rctuming Officers together with the
Prcsitlcnts/Secretaries ofa/I‘ the Bar Associations would make
necessary arrangements for procurement of EVMs/Ballot
Papers and coordinate with M/s SEC Communications Pvt.
Ltd. for setting up card reader machines and other equipments
well in timc. "

I am. therefore directed to request for taking necessary steps
for appointment of Returning Officer/Election Commission at the earliest
as well as to comply with the order dated 17.01.2025 of the l'Ion‘ble High
Court of Delhi in letter and spirit.

Thanking you.
F0 c:‘*’d9a9

Y S' 1 .W, , at “wt ‘fa_; ¢
€Z’6gé, /9;”-f Noda O1 iccr.

Iilcction Committee DBA 2024
T : C f d cl d 17.01.2025.Lncl P 0PYO£%er ate _ 2 U Jl,&"_*i ‘2[]')K

N<>E?*'>” 3/actom/2024
Q2?!)/J2;
1) The Registrar General, lIon‘blc High Court of Delhi, New Delhi.
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OFFICE OF THE PRINCIPAL orsrstcr a SESSIONS moon (HQs),
* TIS HAZARI, DELHIOFFICE or onamransou (ELECTION cotvrmtrrae).

'* *7 . DBA ELECTIONS-2024
No. 6 :%EC/$.32/(§6g4 Dated 03.12.2024

'1-‘O, - '_ V {(12%

(1) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Compliance of communication dated 25.11.2024 of the
Hon’ble High Court ofDelhi.

Sir,
Please refer to our earlier letters dated 27.11.2024 and

30.11.2024 regarding compliance of communication dated 25.11.2024
received from the I-Ion’b1e High Court of Delhi together with copy of the
order dated 20.11.2024 of the 1-lon’ble High Court of Delhi in the case of
LalitS11ar:ma & Ors. Vfs. Union oflizdia & 015' wherein the I-Ion’ble High
Court has given directions which are reiterated as unden-

_“4. Keepziig in flew the aforesaid flzis Court d11'ect1s' fiic
District Court BarAssociations and the Delhi High Court
BarAssociation no gopoiiit a Returning Ofiicer along with
an Election Commissioner on or before 26"’ November;
2021.”

Considering the fact that the Delhi Bar Association is vet to
appoint the Returning Officer as well as the Election Commissioner, it may
be impressed that considering the nature and volume of work involved, any
further delay would be hampering the process. The Delhi Bar Association
is, accordingly, requested to appoint the Returning Officer as well as the
Election Commissioner immediately in order that the election process can
be proceeded with.

V We may also invite your attention to the fact that
appointment of the Hon’ble High Court provides for appointment of
Committee by the I-Ion’b1e District Judge in the event of failure of th B. . . e arASSOCIBIIOH to proceed WllIl'l the election process. In this respect your kind
attention is invited towards the following directions made by the Holfble

:2Lalz't,S11a1ma& 01:9. Vs’. Union oflndia 4% Ors. disposed of

a(@111 the event; the ex1Ist1'ugBarAssociation do not
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commence tbe election pmcess by fie date mpulsted
bereinabove, the saidfimction sball be deemed to bavebeefl
entrusted to a Committee aampnitrhg IWO P8-¢Pm~*'1de”5'
and two seczemzies as wellas by a [sag/ernomjnatedby tile
concemed District Judge or Registmr of die Tfibuzuil 0_I'
Registrar General of fluls Court as tlre case may be.
Committee will only take decisions to euszrre tbat electrons
are conducted on tzine and121 a fiui" and tmnspazeutmanzzer:
.'ZIZtis' Committee sballnot exemise any other e
fimction and ml] not be deemed to bave superseded the
Executive Committee oftireBar/issociation. ”

In view of the above, we may reiterate our request that the
Returning Officer and Election Commissioner may be appointed
immediately without any further, delay in order that the directions of the
Hon’ble High Court can be complied with efiectively and at the earliest

flmst i:<=>awq=<§‘ Y S1 el

wtsemseh 9.1’.-ct¢=\\Ccvr~r=~1'l'"‘C odal Officer,
1>er*~g-<>>—“;, .- mega Election Committee DBA 2024
No.6 /qfb/EC/DBA/2024 Dated 03 12 2024
Copy for information to- , ‘" '" " "
1) The Registrar General, I-I0n’ble High Court ofDelhi, New Delhi
2) PS to Ld. Principal District & Sessions Judge (I'IQS), THC, D5111;
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi '“
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhx W

with directions to upload the same on the official website ofDelhi
District Courts, Tis I-Iazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places.

"iv: Kiiial Officer, Election Committee
DBA Election 2024
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OFFICE OF TI-IE PRINCIPAL orsrrucr & sasstons JUDGE (HQS),
TIS HAZARI, DELI-H

OFFICE OF CHAIRPERSON (ELECTION COL/INHTTEE),
.- DBA ELECTIONS-2024

No.4/A/2024 '_ Dated 05.12.2024
_ - (REMINDER)

To,
(i) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretary,
Delhi BarAssociation.

Sub: Compliance of communication dated 25.11.2024 Oflhfi
H0n’ble High Court of Delhi.

Sir,
This is in continuation of our earlier letters dated 27.11.2024.

30.11.2024 and 03.12.2024 regarding compliance of communication dated
25.11.2024 received from the I-lon’ble High Court of Delhi together with
copy of the order dated 20.11.2024 of the I-Ion’ble High Court of Delhi in
the case ofLa[itSlzan:na &' 01:5". I/Ts. Union offlzdia-¢§: Ors.

We may also invite your attention to the fact that
appointment of the Hon’ble High Court provides for appointment of
Committee by the Hon‘ble District Judge in the event of failure of the Bar
Association to proceed with the election process. In this respect, your kind
attention is invited towards the following directions made by the l-lon’ble
High Comt in Lnlr'tShnnz2a & 015'. V3‘. Union oflndia 4% 015'. disposed of
on l9.03.20_24:-

‘5‘8 (V) In the event; the exrlshing Bar Association do not
commence the election process by the date snpulnted
heminnbove, the sardfimcfion shah be deemed to have been
entrusted to a Committee comprising two pastpmsidmg
and two seezemdes as Welles bye lanyernominated by the
concemed District Judge or Register of the Tribunal or
Regzkimr General oftlnls Court as the ease may be, 17”},-
Committee nfll only hike decisions to ensure that filoclions
are conducted on thne andrln a fiir and hnrtspnrentmnnner;
11113‘ Committee shall not exercise any other y¢
filtration and will not be deemed to have Slqjflfggdgd 1-be
Executive Committee ofthe BnrAssocintr'on. "

Considering the fact that the Election CO1T1mi$$i()nc1' is cleta '
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not appointed, we would be constrained to take up the matter with the Ld.
District Judge for appointment of the Election Commissioner in tenns of
the directions, in case the Election Commissioner and the Returning

— Officer is not appointed. érfi-{r '

f-‘:_.,)-(,3 V6/2:!/JW Yours Sincerely,
Il\l- rI~ W, Nodal Officer,

if;;'»~;. Election Committee DBA 2024
-'- 5 7-Q2No.4’5“£ ?EC/DBA/2024 Dated 05.12.2024

Copy for information to-
1) The Registrar General, I-Ion’ble High Court of Delhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (I-IQs), Tl-IC, Delhi.
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the official website ofDelhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places.

' Nodal Ofiicer, Electi n Committee
DBA Election 2024

Q
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President
Ni'l'lN AHLAWAT
96101 ssaai
Sr. Vice President
MANISI-I snanma
9999997579

lfce President
GIRISI-I KAUSl~llK
9599925926, 9‘s5sea4e00

Hony. Secretary
ATUI; KUMAR SHARMA
‘ 868243224Q ‘

Add]. Secretary
DHARMENDER BASOYA
9399949904

Joint Secretary
M5. SHWETA RAN]
9950604235

Treasurer
SAHIL PURI
8860193322

Sr. Member Executive
RAHUL KASHYAP
9891009515

GAGANPREET SINGH
98102-assoc
Member Executive

\CHlN SHARMA
-u 50559583

PUJYA KUMAR SINGI-I
sassrssau
PERDEEP KUMAR NAAGAR
9953605700
AMARJEET SING!-l
aszssserse
Lady MemberExecutive
MS. RENU MALIK
ssso24sss0
Ex. Oflicfo Member
SANJEEV NASIAR
9899047270

IJIVYA DARSHAN SHARMA
9950275552

.-l t
© DELHI BAR ASSOCIATION

TIS HAZARI COURTS, DELHI-11 9054
Phone ; 23975016, 23975032 E-mail : dba.tishhazari@9mai|-°°m

11.12.2024

To

Shri Nikhil Chopra
Hon’ble Chairman.
Election Committee DBA,
Tis Hazari Courts, Delhi.

Sub: Reply letter bearing no. 69914lECl'DBAI2024 dated
04.12.2024.

Respected Sir,

l have received the letter bearing no. 69914lEC/DBA/2024 dated
04.12.2024 thereby your goodself sought clarification in respect of
representation made by the Ld. Members of the Bar regarding
deposition of subscription fee. l conducted enquiiy in Bar Office and
found that-

(i) the cheques mentioned in the list had not deposited before the
Bar otfice on or before 31.07.2024.

(ii) the receipt were not issued to such members at the time of
issuance of the cheques, in fact the good office of the Delhi Bar
Association was preparing a new software and has started
using the said software since 23'“ July, 2024, but there was 8
bulky data in the earlier software which needed to be transfer
from the previous software to the new software and there was
technical glitches in the new software it may be possible that

the receipt had been mistakenly issued. l have issued a show
cause notice to the staff of Delhi Bar Association so that the

cal glitches can be pointed out and
the ‘Same Wm be 50066 out. I ensure, l will take stern action
agamst the'T'- in Case. the mistake found intentional.

mistakes alpngwlth techni

__ —7 — R‘ -— -—— ~-__.._____
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President
NITIN AI-ILAWAT
9810185881

Sr. Vice President
MANISH SI-IARMA
9999997579

Vice President
GIRISH KAUSHIK
9999925929. 9959594500
Hony. Secretary
ATUL KUMAR SI-IARMA
i9aa24a224
Addi. Secretary
DHARMENDER BASOYA
9999949904

Joint Secretary
MS. SHWETA RANI
9958804238

Treasurer
SAHIL PURI
9990199922
Sr. Member Executive
RA!-IUL KASI-IYAP
9091009515

GAGANPREET SING!-I
9910249506

Member Executive
wlgfllfl SI-IARIVIA

.. 559593
FUJYA KUMAR SINGH
9999159344

9959905100
AMARJEET SINGH
9920959196
Lady Member Executive
MS. RENU MALIK
9050249990
Ex. Oflicio Member
SANJEEV NASIAR
9899047270

DIVYA DARSHAN SHARMA
9959215552

DELHI BAR ASSOCIATION
TIS HAZARI COURTS, DELHI-110054

~ -v Phone : 23975016, 23975032 E-mail : dba.tishhazari@gmail.com

(iii) the good office of the Delhi Bar Association have not received
any payment against the cheques mentioned in the list
enclosed with the notice bearing no. 69914/ECIDBA/2024
dated 04.12.2024.

The good oifioe of -the Bar had provided the data
regarding the payment I subscription amount on the basis of
statement of account of the bank. In case of further
development or finding of new facts, the good ofiice of the Bar
will appraise your goodself regarding the same.

lt if further request to your goodself, in case of any
ambiguity in the reply or further queries, the undersigned will
again clarify the queriesiclarification made by your goodsetf.

Thanking you,

Yours sincerely,

r @Pm- marSharmaf
PERDEEP KUMAR NAAGAR y H°11Y- Secfeiaili

I
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OFFICE OF me PRINCIPAL ntsrmcr a SESSIONS JUDGE (HQS),
TIS HAZARI, DELI-I1

1 OFFICE or CI-IAERPERSON (ELECTION coM1vm'rEE).
Lee?" hi BAELECTIONS-2024Nd? /sc%Bi/“£51 Dated 21.12.2024

r-J ct! 1'T"l
To, " ‘
(i) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Compliance of communication dated 25.11.2024 of the
Hon’ble High Court of Delhi.

Sir,
Please refer to our earlier letters dated 27.11.2024,

30.11.2024, 02.12.2024 and 21.12.2024 regarding compliance of
communication dated 25.11.2024 received from the Hon’ble High Court of
Delhi together with copy of the order dated 20.11.2024 of the Hon’ble
High Court of Delhi in the case of LaEtSlzam1a 2% Om Vs. Union oflndia
& 01:9‘.

I am directed to ZISK you whether Returning Officer and the
Election Commissioner have been appointed by the Delhi Bar Association
for the upcoming elections. If yes, please inform the Election Committee
qua the same at the earliest and if not, please taking necessary steps for
appointment ofReturning Officer and Election Commissioner immediately.

It is also impressed that in terms of order dated 17.12.2024 of
the Hon’ble High Court of Delhi, the date of election has been scheduled
for 07.02.2025 and the scruntity process have to be completed on or before
10.01.2025. Your good oflices are, therefore, once again requested to
inform the Ld. Members as to availability of the Proximity Cards with the
undersigned for their timely collection, having regard to the date of
elections.

/Zara» crrel e Qt _

\Ni“S\/ Yours Si erely,-
LC/-C‘/$ 0/'Y""""' -P
J>&#?6-¢- '1J>‘*i (_q_g'3B _ .Nogl€i-tcer,
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1) The Registrar General, Hon’ble 1-Iigh Court of Delhi, New Delhi,
2) PS to Ld. Principal District & Sessions Judge (HQS), THC, De1hi_
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3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi. ,
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts. Delhi. We

5) R & I Branch (HQ), THC, Delhi with direction to display the same on 9

all notice boards and other necessary places. % ,
f Sr.Ml

Nodal Officer, Election Committee 99:
DBA Election 2024
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President
NITIN Al-ILAWAT
9810105881

Sr. Vice President
MANISH SHARMA
9999991579
Vice President
GIRISH KAUSHIK
9599929929, 9959994600

Hony. Secretary
ATUL KUMAR SHARMA
1-1969249224

dl. Secretary
DI-IARMENDER BASOYA
9999949904

Joint Secretary
MS. SHWETA RANI
9950604296

Treasurer
SA!-IIL PURI
8860193322

Sr. Member Executive
RA!-IUL KASHYAP
9891009515

GAGANPREET SINGI-I
9810243506

Member Executive '
WC!-IIN SHARHIA
,‘€,’,;'u>' 50559593

PUJYA KUMAR SINGH
9868759344

PERDEEP KUMAR NAAGAR
9953805700

AMARJEET SINGH
6926956159 "
Lady Member Executive
MS. RENU MALIK
9650246950

Ex. Oflicio Member
SANJEEV NASIAR
9999041210
DIVYA DARSI-IAN SHARMA
9950275552 ‘

.S\/'6. f Q1\>
_;\\\ M-ir" all
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DELHI BAR ASSOCIATION
TIS HAZARI COURTS, DELHI-110054

Phone : 23975016, 23975032 E-mail : dba.tishhazari@grnaii-Com

23.12.2024

To
Shri Nikhil Chopra
Hon’ble Chairman,
Election Committee DBA,
Tis Hazari Courts, Delhi.

Sub: Reply letter bearing no. 74307lEClDBA!2024 dated
21.12.2024. '

Respected Sir,

I have received the letter bearing no. 74§07lEClDBA/2024
dated 21.12.2024 thereby your goodself sought clarification in respect
appointment of Returning Officer and Election Commission for the
forthcoming election of Delhi Bar Association, which is going to be
held on 07.02.2025.

Respected sir, the Executive Committee of Delhi Dar
Association has not appointed Returning Otficer and Election
Commission as the electoral roll has not been finalized yet. Delhi Bar
Association moved an application before the Hon’ble High Court of
Delhi for incorporating the members who had been enrolled with the
DBA before 315' of December, 2023, the members who paid their
subscription till 15.08.2024 and made the payment in cash. Though
during the arguments it was inferred from the court observation that it
should be decided by the election committee but after going through
the judgment it has not been mentioned anything regarding the
application except the application has been disposed off. Further the
DBA had moved an application thereby requested to extend the time
for appointment of Returning Otficer and election commission the
same ;has has been disposed off by Hon’ble High Court of Delhi. The
DBA is going to move an application seeking specific and clear
direction from the Hon'ble High Court.

_ The Delhi High Court Bar Association also moved an
application regarding the modification of order dated 20.11.2024, the
Hon’ble High Court has modified the above mentioned order and
thereby passed a direction that the Election Commission will be

.appointed by Delhi High Court Bar Association within a week after
F" finalization of electoral roll. Since the electoral roll has not been

completed and DBA is moving an application before the Hon’ble High
Court and fufiher a°°°id"1Q 10 the modification of the order dated
20.11.2024 passed by the Hon’ble High Court of Delhi, DBA has also
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Sn W53 President
“Anise SHARMA
9999997579

vice President _
GIRISH KAUSHIK
9599925926, 9953634600

flmy. Secretary
ATUL KUMAR SI-IARMA
9568243224

-\

dl. Secretary
DHARNIENDER BASOYA
9599949904

Joint Secretary
MS. SHWETA RANl
9958804236

Treasurer
SAHIL PURI
8860193322

Sr. Member Executive
RAHUL KASHYAP
9591009515
GAGANPREET SINGH
9910245509
Member Executive

AG!-IIN SHARMA
_ 559583

PUJYA KUMAR SINGH
9868759344

PERDEEP KUMAR NAAGAR
9953005700

AMARJEET SINGH
6926959166
Lady Member Executive
MS. RENU NlALlK
9650249950 _
Ex. Officio Member
SANJEEV NASIAR
9899047270

DIVYA DARSHAN S1-IARNIA
9959275552 .

ASSOTIS HAZARI counts DE|_clAT|°N fi

Ph0ne:23975016.23975032 - -i .HM10054

With regards,

E mail . dba.tishhazari@gman_C°m_

Fight '10 appoint Returning officer a d El ' - . , _
week after completion of electoral roll. echo" Commission within a

Yo ' cerely

,(3Kq2siQ;0\rv~
tu Kumar Sharma .-

Hony. Secretary
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01=1=1cn 05 TI-IE PRINCIPAL DISTRICT at SESSIONS JUDGE (HQS),
"ns HAZARI, DELHI095109 or CHAIRPERSON (ELECTION CO ),

3 -— / DBA ELECTIONS-2024NEW /‘isle/EBA/2024 Dated 04.01.2025
To,
(i) Worthy President,
Delhi BarAssociation.

(ii) Hony. Secretary,
Delhi BarAssociation.

Sub: Appointment ofRetuming Officer and Election Commission.
Sir,

Please refer to our earlier correspondences and response
dated 23.12.2024 (copy enclosed). In this respect, we may state that at the
end of the Election Committee, the Level II work in relation with
proximity cards stands already over, except for the flesh applications that
are filed/reflected on the website relating to the processing of application
for issuance ofProximity Cards.

As you are aware that as per the eligibility criteria laid down
by the Hon’ble High Court of Delhi in the judgment of Lal1'tSIiam2a &
Om V3‘. Union offiidia 2% Qns, the declarations forms so received have
already been scrutinized for the purposes of assessment of the eligibility.
The same have already been communicated to the Bar alongwith the list,
with clarification that the same is subject to successful completion of
Proximity Cards, being looked after by an independent agency.

The objections have also been dealt with by the committee
and it is found that there is a repetition/re-filing of the representations by
the Ld. Members of the Bar. Having regard to the timelines, it stands
clarified and communicated that the Committee would not entertain any
fresh representation, having extensively dealt with the representations and
objections, after provision of ample opportunities.

I have been instructed to inform you that since the office of
the Delhi Bar Association is already aware of and has the records of Level
III of the Verification Process relating to preparation of proximity cards,
there appems to be no hindrance in appointment of the Returning Officer
and the Election Commission. You goodselves are accordingly requested to
immediately appoint the same.

As far as the Bar’s intention to file some applications for
clarification/extension of time is concerned, it is requested that Since {here
is no order as of now, the timelines of the Hon’ble High Court; of Delhi
have to be ensured. Lat r

9' ,
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It is therefore, requsstsddfllal th°d3°“f’“iPg O1§°°' and the.’. ' _' tey in or er that rh' C SS10I‘l61‘ are flPP°1m° ~1mm_e la _ _ _ e
E.1c°n.°n (E-1E:1HOn’ble High Court of Delhi are complied Wl'[l'l in letterQ . . .

:11“; and the Returning Officer and the Election Commissioner would
have suflicient time to make arrangements for_the election. Any delay In
th ' appointment would directly affect the election process.B11‘

53, 5, Yde;-Q’-

~ Yours Sinc rely,
l Hf ( ‘M‘ dtqjyific? '§ i  

6c-a-'=€‘1 / o _Nod O cer,
"ab?!cuZ;-_ 271/ Q "' ?lQ Election Committee DBA 2024

No. IEC/DBA/2024
C pyto- '
1)oThe Registrar General, Hon’ble High Court ofDelhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
4) The Dealing Assistant, Website Committee; Tis I-Iazari Courts, Delhi

with directions to upload the same on the official website ofDelhi
District Courts, Tis Hazari Courts, Delhi;

5) R & I Branch (I—IQ), THC, Delhi with direction to display the s e on
all notice boards and other necessary places. -

C Nodal Ofiicer, Election Committee
DBA Election 2024
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President
NITIN At-ILAWAT
9a1c1asaa1
Sr. Vice President
MANISH SHARMA
9999997579

Wee President
GIRISH KAUSHIK
9599925926, 9953934500

Hciny: Secretary
ATUL KUMAR SHARMA
9asi]£s224 l

k .'AbdL Secretary
DHARMENDER BASOYA
9999949904 .

Joint Secretary
MS. 5|-IWETA RANI
9958904236
Treasurer
SA!-IIL FUR!
8860193322
Sr. MemberExecutive
RAJ-IUL KASI-IYAP
2991009515
GAGANPREET SING!-l
ae102435os

lflarnbar Executive ‘
HSHARMA
gr) . 83. _‘\.,,

'UJYA KUMAR SINGH
iaeavssz-i44
'ERDEEP KUMAR NAAGAR
1953905100
UIARJEET SINGH
326956768

.ady MemberExecutive
!lS. RENU MALIK
650248950

Oflicio Member
FANJEEV HASIAR
899047270

IIVYA DARSHAN SHARMA
958275552 '

all
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DELHI BAR ASSOCIATION
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TIS HAZARI COURTS, DELHI-110054
Phone : 23975016, 23975032 E-mail : dba.tishhazari@gmail.C0m

23.12.2024
To
Shri Nikhil Chopra
Hon’ble Chairman,
Election Committee DBA,
Tis Hazari Courts, Delhi.

Sub: Reply letter bearing no. 7430TIEC!DBAI2024 dated
21.12.2024.

Respected Sir,

' l have received the letter bearing no. 74307/EC/DBN2024
dated 21.12.2024 thereby your goodself sought clanfication in respect
appointment of Retuming Officer and Election Commission for the
forthcoming election of Delhi Bar Association, which is going to be
held on 07.02.2025.

Respected sir, the Executive Committee of Delhi Bar
Association has not appointed Returning Officer and Election
Commission as the electoral roll has not (been, finalized yet. Delhi Bar
Association moved an application beiforeithe H'ofi‘bTe'Hig‘h Tiiiit of
Delhi for incorporating the members who had been enrolled with the
DBA before 315‘ of December, 2023, the members who paid their
subscription till 15.08.2024 and made the payment in cash. Though
during the arguments it was inferred from the court obsen/ation that it
should be decided by the election committee but after going through
the judgment it has not been mentioned anything regarding the
application except the application has been disposed off. Further the
DBA had moved an application thereby requested to extend the timel
for appointment of Returning Officer and election comm‘ ' h lission t e.same ,has has been disposed off by Hon’ble High Court of Delhi. The-'
DBA is going to move an application seeking specific and clears
direction from the Hon’ble High Court.

The Delhi High Court Bar Association also moved an ‘
application regarding the modification of order dated 20 11 2024 the
Hon‘ble H' h Court h19 as mfldified the above mentioned order'and
thereby passed a direction that the Election Com '_ _ _ miss’ ‘ll bappointed by Delhi High Court Bar Association within alhineevlrlafteei
finalization of electoral roll. Since the electoral roll has not been

I t cl d DBA‘ ' ' ' . .g%l"3Ii-it eafid ilefinher acl:'~(§:Oflr1c;>i:ln§,Lcr)=i11happlication before the Hon ble High
9 e modi‘ t‘20.11.2024 passed by the Hon’ble High Ct]3llC:(;?rD;ll1ith;Bir?1:t;glj;:d

/
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I; was President
musn s1-mnmn
§§gg997579

rm Pmsldem
GIRISH KAUSHIK
9599925926. 9953634600

Hgny. Secretary
ATUL KUNIAR SHARMA

W224

Addl. Secretary
DI-IARMENDER BASOYA
9399949904

Joint Secrelary
MS. SHWETA RAN]
9958504236

Treasurer
SAHIL PURI
8860193322

Sr. Member Executive
RAI-IUL KASI-IYAP
sa91oo9s1s
GAGANPREET SING-I-I
9810243505

_M-imber Executive‘an SI-IARMA
F935 ' 09583

PUJYA KUMAR SING!“-I
9868759344-

PERIJEEP KUMAR NAAGAR
9953805700
AMARJEET SINGH
8826956756

Lady Member Executive
MS. RENU MALIK
sssomssso _
Ex. Officio Member
SQNJEEV NASIAR
9899047270

DIVYA DARSHAN SHARMA
9958275552

TlS HAZARI C
Ph -0718 . 23975016. 23975032 E-mail : dba.tishhazari@grnaii.com

svghtkto aPP°il'lt Rsturning officer and Election Commission within a
ee after completion of electoral roli.

With regards,

Yaw-sincerely

'- ><5 1*43%-{""£ flwtu Kumarsharma -
Hony. Secretary


